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ANNOUNCEMENT BY THE SPEAKER
Special sitting of Lok Sabha on Sunday, 13™ May, 2012

MADAM SPEAKER: Hon. Members, a special sitting of Lok Sabha will be held
on Sunday, the 13" May, 2012 to commemorate the 60™ anniversary of the first
sitting of Parliament of India. There will be no Question Hour on that day. In the
special sitting the subject ‘Sixty Years Journey of the Indian Parliament’ will be

taken up for discussion in the House.
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MADAM SPEAKER: Question Hour. Q. No. 501. Shri Gurudas Dasgupta.

... (Interruptions)
DR. M. THAMBIDURAI(KARUR): Madam Speaker, I have given notice for
Adjournment Motion. ... (Interruptions)
MADAM SPEAKER: Dr. Thambidurai, I will take it up during the ‘Zero Hour’.
Allow the Question Hour to run.

... (Interruptions)
11.01 hrs

At this stage, Shri Thol Thirumaavalan came
and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Shri Thirumaavalan, you can raise the issue during the
‘Zero Hour’.
... (Interruptions)
MADAM SPEAKER: Let us start the Question Hour. I will allow you during the
‘Zero Hour’.
... (Interruptions)
MADAM SPEAKER: I will allow you during the ‘Zero Hour’. Please sit down.
... (Interruptions)
MADAM SPEAKER: Dr. Thambidurai, I have disallowed your notice. But I will
give you a chance during the ‘Zero Hour’. Please take your seat and allow the
Question Hour to run.

... (Interruptions)

N FEGTT : IMMY Toflol LTI MR FA™ oy |

()
MADAM SPEAKER: Hon. Members, please take your seats. Let us allow the
Question Hour to run.

... (Interruptions)
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MADAM SPEAKER: Nothing else will go on record.
(Interruptions)”
e HRIGAT : e SRTW Sfl, 39 I gfesd |
... (cgagm)

MADAM SPEAKER: Please let us run the Question Hour.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions)*
MADAM SPEAKER: Question Hour. Q. No. 501. Shri Gurudas Dasgupta.
You please ask the question. It is coming and the Reporters can hear you and the
Ministers can also hear.

... (Interruptions)
SHRI GURUDAS DASGUPTA(GHATAL): The House is not in order. ...
(Interruptions) It is absolutely a mockery. ... (Interruptions)
MADAM SPEAKER: Now, the Leader of the House is on his legs.

... (Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Hon.
Members want a statement from me. ... (Interruptions)
MADAM SPEAKER: Hon. Members, please sit down. The Leader of the House
1s speaking.

... (Interruptions)
SHRI PRANAB MUKHERIJEE: The hon. Members are agitated for a few days. ...
(Interruptions) As Finance Minister I am prepared to make a statement. ...
(Interruptions) Just let me complete. Thereafter, you can react to it....
(Interruptions)
MADAM SPEAKER: Hon. Member, do not show your back.

... (Interruptions)

*Not recorded
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11.05 hrs

At this stage, Shri Thol Thirumaavalavan
went back to his seat.

SHRI PRANAB MUKHERJEE: The issue which you raised about the Statement
made by the Minister of Home Affairs, if you want to raise that issue, I will clarify
that position. If you have some other issues, I do not know, I cannot make any
comment. 0 not know if you have some other issues. 1 cannot make any

comment on that. ... (Interruptions)


rbn
Followed by   b1   
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11.05 Yshrs
SUBMISSIONS BY MEMBERS

(I)  Re: Reported irregularities in Aircel-Maxis deal.

st gom v (Rfeem): sree 7@qm, a1 99T 7 O 99 S8 ? 98 Adga g Bl
T8l d YT qaTd ©, AT IFD Sad § §| Sl fAug I8 Iorn 1 o, 39 G 98 Hel
T g1 § T I8t ded 7 TE oft, AfehT et gl ¥ Pl & Fedd R St 7 ve fawy
IBMT 7 AR =TeT AT b Uig Joil St IHDT Sa1d | oAb I Yold qIoii & Sfard o
& Il dchrel fa w21 s d. foerasd My iR S8 a9 U&h Uil UaRIl-ie & 310
U3 BT U UF gl § dact MU b e B =meddl g, # SO Fg =l ol dredl g
5 AN el § WA ewee &1 ff gag 2 iR gell-Aiel wede & A grae B
Wfee 99 1 1 FrammEell # fam for € 6 usel a8 sreue 1 9ad § [P s wiEa
TRIIE &T dTed € a7 89 gai-Alel eeHe ol aTed gl reme Sua gefrfiferd
B DI I <ol | IAD IS 98 MR TR H I S S Gl 3l &, ST ol 2
3R 3R FEl &I &l W fear Sy &1 dedr 81 S=M 98 WiTd U@ T SR AU gH
HIfT T R PHel, I8 Tl Tghx AT BAR SN A8l Hed & & o fpw fom & J8a ue
W T, 317 qA18Y P MU Wi Td@eE < W8 & I1 Jal-Alel WeHe § 38 &1 I3 &1 15
UGHR IR TS YA B SOIad & SITQI Al el DI YT el DIF-hIA AH-3107 TRIR &b
S BT FAT-IT Y& Y? AST ATHAT AT U&7 AR fquer &1 grar g1 9wx iR fffver &
dra ¥ 2rar 21 e 1ot a0 &, 98 |HST § I7dT B, Afhd §F & uF, S9H Wl 391 Wi
H Tied I & A9 ¥ B I AN G §, A A8l © [ T BRI Tl SR THDbI
SOMSd I8l & S A1 &9 8F? SAfoy #-1 f9ed Uvie &1 9 981 8, 98 Sa/d §, S 3770
SR IS, 31T TAT | A1 e M & 16 Tchreia [l o1 39! golrd i & 3R
frewem ArEg o 69 a9 & I8 I8 UQI? Y' Al Wise 3% AR BT 8l I8 HMH
@ge 3% WIORISE! BT 2l..(au) safelg # amuy S dredl g b femss St 1 S
a9 I8t uql, 98 fh9 oW & 8 Tel? 39 9ed # W @) @ge g8 7 uiferamd

Hed DI FAHAT §s 8, I8 [A9I H YD A IEAT ATl g

MADAM SPEAKER: Please sit down.

... (Interruptions)
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MADAM SPEAKER: I have called the hon. Minister, Shri Pawan Kumar Bansal.
Please take your seats.
... (Interruptions)

MADAM SPEAKER: Please take your seats. Let the hon. Minister speak. Please
sit down.

... (Interruptions)
SHRI THOL THIRUMAAVALAVAN: Madam, we are going to celebrate the
60™ Anniversary of the Indian Parliament. But we are insulting Dr. B.R.
Ambedkar. ... (Interruptions) Please allow discussion on this important issue. ...
(Interruptions)
MADAM SPEAKER: Please take your seat. You have made your point. Please
allow the Minister to speak.

... (Interruptions)
SHRI THOL THIRUMAAVALAVAN: How can he speak? How can we keep
mum? Please allow discussion on this important issue. ... (Interruptions) It is a
great insult to Dr. B.R. Ambedkar. ... (Interruptions) While we are going to
celebrate the 60™ Anniversary of the Indian Parliament, we are insulting Dr. B.R.
Ambedkar. ... (Interruptions) Please allow some time for discussion.
(Interruptions)
MADAM SPEAKER: It is all right. Please take your seat.

... (Interruptions)
2 dels PAR: HBISAT, i, FSHR A WA I8 agd Feaqul AHen gl Al o g
oS TS Fl... (raur)
MADAM SPEAKER: Let him speak. I have called Shri Pawan Kumar Bansal.

... (Interruptions)

MADAM SPEAKER: Nothing will go in record.

(Interruptions)”

* Not recorded
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MADAM SPEAKER: I will give you a chance after Shri Pawan Kumar Bansal.

... (Interruptions)

12
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): 3reel /8T, AT
TSR T Sl A IORT B, SHB Al d THeRe! R P s Udhed d” <
... (e@agm) I will inform the Minister of H.R.D. ... (Interruptions)E
SHRI THOL THIRUMAAVALAVAN: Madam, this 1s an insult to the
Constitution. This is an insult to the Nation.... (Interruptions) This is an insult to
Dr. B.R. Ambedkar.... (Interruptions)
MADAM SPEAKER: I take one minute. Please take your seat.

... (Interruptions)
MADAM SPEAKER: I allow the hon. Minister to speak and then I will give you a
chance to speak.

... (Interruptions)
2N 9a9 PAR I : IfeeT HEISAT, § A FSRT BT o =Tl g b Yebed g9 d1a d
AT HE GQ1EE H31 S Bl 59 A1 B A1 < gl . (Fagr)

37t dels HHR: el HEIGdT, I8 98d & 1R dHal ©l... (Faem)
MADAM SPEAKER: Hon. Member, please go back to your seat.

... (Interruptions)

S Ta PAR S : L& HBIGAT, Dol o HAFA & Jerdd el S 7 ORI Sffer & ferg
AT IEY U= UIThTA Bl WG B & U sy ey fear o1, I= I8 =&l P a1 o)
WA D qBd a8, (Fagm)

MADAM SPEAKER: Hon. Member, please go back to your seat. What is this

happening in spite of my telling you?

... (Interruptions)
3t Ta1 PAR FO : AR [HAT A R & Rah BIg (ol goord Bl &1 1 o
B & A Swe forg Al Aifew fear mar €, 98 1 wed # &9 g1 YT el g ATl S
goTroTd < ol 3R 99 $OIoid & 916 919 98 WS BIDRY 0! a1 By I A, S/ A q1d
®1 w37 J I & A T8 @ o RaS & R 2 e A IR B w9 g,
3R IEH By UbT Bl dl H R USHR a1 Fhdl & Iai ST 3N IR A T8 HA!



rjs
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g ITD 9¢ B [1eh R [depel W IR R I W goolM o1 A7 AR /b DHROT G
ITHT 39 IS BT AT o IR G IR I8 o 1 g8l 99 98 IeeHe of o Al A 8
7 a8 woie gt @ oy wet T8 oy I weEg g wE ¥ U RE WSl
FIRfpaHsT 1 @ oy wife S9! fomr Aifew, S Aifes <1 sivard @rar & St fam
e & =i I N fhar o1 S I W Y aRE &I ool AT 3R dga 1R good
ST R R T I 39Ty I8 SIS o7 3iR TE A 7T R W o fF I8 SMHx U 91 Bl
g SR AU 91 Pl (FAUH) S ALY I8 {7 Yl A bel Al D 4 H I8
rfard o &5 ST Rk o S U o Sa 9¢ o agf fear onl fiw S ag @
3R IEH T8l 3Tl el il 1 39 dad # W 7 81 gl &l ... (Fqg) I d8d I8
MY Tl A ifhs S S g AT dIRAT ATed fUogs 3faR &) @ 9, Sd! golold &
T & S=I WS BB dlell| SAbI goiroid & o1 Bls ST BHR 3UF 3T 1 -8l hg
T g HRU SR AT 919 Fa off 3R S Tiedl B a9 B ©, . (@)

e WA ¢ AT b 1Y MIDBT eIyl |

.. (o)
11.13 hrs
At this stage, Shri Shailendra Kumar came
and stood on the floor near the Table.
11.13 % hrs

At this stage, Shri Shailendra Kumar
went back to his seat.

M T FAR 0t ¢ 99 TSl B G S/ A IS DI AE bal Al (aurE) dew,
Ugell 9 A1 I8 © [ oA [P 91 BT bel bly Iocidd A8l gAl, o W FRAAEE B
a8l garl... (eaer) I8 Afard o1l g8 SHie &l off & & b 59 a1 W e @3l
JMHR 3T 91 De IR Ig W B oA F&! T fb S oo™ S W o T & 9 oo™
IR-RRERMAT 81 Seififdd 3R Yol 3ol 99 W oMY o 2 Al (@eH) 9 aR
S IR-RTRIGRMET € 31k dei W aneniRa 78l 2 1. (aem)
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3R # g8 UGHR a1 Wehdl g b QM IR, (AGHM) A AEd Rt St 7 a9 Has Bl
SISER U a1 foal.... (aem) Ue ard S @ oft iR U arq srageR B ot ... (araem)
e TR : IS WY

()

11.14 hrs

At this stage, Shri Shailendra Kumar and Shri Thol. Thirumaavalavan came
and stood on the floor near the Table.

... (Interruptions)
11.14 % hrs

At this stage, Shri Shailendra Kumar and Shri Thol. Thirumaavalavan
went back to their seats.

MADAM SPEAKER: Hon. Member, please take your seat. Hon. Member, what
are you doing? I am calling your name and you are here. Please go back to your
seat.
... (Interruptions)

11.15 hrs

(ii) Re: Cartoon showing disregard to Dr. B. R. Ambedkar and Pandit
Jawahar Lal Nehru in school text book published by NCERT.

MADAM SPEAKER: Go back to your seat. This is a very sensitive matter. It has
just been brought to my notice. I would request the Government to look into it. In
the meanwhile, I would request the hon. Member, Shri Thol Thirumaavalavan, to
please speak.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I would ask
the HRD Minister to come and make a full-fledged statement about the whole
matter, about Dr, Ambedkar’s cartoon.

... (Interruptions)
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SHRI THOL THIRUMAAVALAVAN: Madam, Speaker, I thank you for giving
me this opportunity. Dr. B.R. Ambedkar, as we know very well, is the Architect of
our Constitution. He worked hard for more than three years to prepare this
Constitution. He is the only person who made this Constitution, without any
support of the Drafting Committee. In the syllabus of 11™ CBSE book, page 18,
Chapter I — the Indian Constitution at work — a cartoon by the cartoonist, Shankar,
was insulting. Pandit Jawaharlal Nehru whipping Dr. Ambedkar to expedite the
constitutional work. It is really a great insult to both the leaders — not only for Dr.
Ambedkar, but it is also a great insult to Panditji. He admired our Dr. B.R.
Ambedkar when he presented the Constitution in 1950. Dr. Ambedkar worked
very hard for preparing this Constitution. It is a very great insult to the nation,
insult to Parliament, and insult to both the leaders, while we are going to celebrate
the 60" Anniversary of Parliament. So, please withdraw the book and take
necessary action against the publishers. ... (Interruptions) The HRD Minister
should take this responsibility and punishment must be given. The Minister should
come here. ... (Interruptions) The hon. Minister, Shri Kapil Sibal should resign.
(Interruptions) He 1s a responsible person. He must apologise.

(Interruptions)
MADAM SPEAKER: Shri S.S. Ramasubbu is allowed to associate with the issue
raised by Shri Thol Thirumaavalavan.

... (Interruptions)
MADAM SPEAKER: Please take your seats. Hon. Minister is speaking.

... (Interruptions)
SHRI PRANAB MUKHERJEE: Madam, I entirely agree with the sentiments
expressed by all sections of the House. It is not confined to one section. I don’t
know who has brought out this cartoon and with this impression; it is totally
wrong. Dr. Ambedkar is considered as the Ved Vyas of Indian Constitution and
without his tireless efforts, the biggest Magna Carta of socio-economic

transformation, as it was described by Sir Anthony Eden, would not have seen the
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light of the day. So far as the Indian Constitution is concerned, it would not have
been possible without him to bring it within three years. India produced the
lengthiest Constitution within the shortest possible time because from November
1946 to November 1949, within these three years, the Constituent Assembly
worked as Constituent Assembly and as Central Assembly. As Constituent
Assembly, they sat in the Central Hall; as Central Assembly they sat here. They
discharged yeoman’s service to provide an excellent Constitution. The details, of
course, will be provided by the HRD Ministry, and I would request the HRD
Minister to come. But I express that we are just going to pay tribute to these great
sons of India just after two days. On 13™ May, 2012, we have decided. I have no
doubt, speaker after speaker, whoever will speak from this side or that side, will
not speak without reference to Dr. Ambedkar and his contribution to Indian
Constitution, which has kept our democracy, our largest functional democracy
functioning. And without Dr. Ambedkar’s contribution, it would have never been

possible. Thank you, Madam Speaker. E

MADAM SPEAKER: Let us continue with Question Hour now. Shri Gurudas

Dasgupta.
... (Interruptions)
T FEGT : 37 FATAT AR TAT Q|
.. (eraer)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 noon.

11.21 hrs
The Lok Sabha then adjourned till Twelve of the Clock.


lss
d by e 
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)

£ w1 R =i (af): wwrafa o, a8 ggd & dafcd SR Hew@qul Jel 81 39 Ugcl da
St @l sy l... (ag™) Uset HAT St Bl ARy .. (Faum)

MR. CHAIRMAN: Please sit down.
... (Interruptions)
MR. CHAIRMAN: Nothing else will go on record.

(Interruptions)”

* Not recorded
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12.01 hrs
PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now Papers to be Laid on the Table.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Sir, I beg to lay on the Table a copy of the Drugs and Cosmetics
(3" Amendment) Rules, 2011 (Hindi and English versions) published in
Notification No. G.S.R. 899(E) in Gazette of India dated 27" December, 2011
under Section 38 of the Drugs and Cosmetics Act, 1940.

(Placed in Library, See No. LT 6806/15/12)
THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD

DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Sir, I beg to lay on the
Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the National

Institute of Public Cooperation and Child Development, New Delhi, for

the year 2010-2011, alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of

the working of the National Institute of Public Cooperation and Child

Development, New Delhi, for the year 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6807/15/12)

3) (1) A copy of the Annual Report (Hindi and English versions) of the National

Commission for Protection of Child Rights, New Delhi, for the year 2010-

2011, alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of

the working of the National Commission for Protection of Child Rights,

New Delhi, for the year 2010-2011.
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(4)  Statement (Hindi and English versions) showing reasons for delay in laying the

20

papers mentioned at (3) above.

(Placed in Library, See No. LT 6808/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under section 296 of the Income Tax Act, 1961:-

(1)

(i)

(iii)

(iv)

The Income-tax (2™ Amendment) Rules, 2012 published in
Notification No. S.0. 227(E) in Gazette of India dated 6™ February,
2012, together with an explanatory memorandum.

S.0. 343(E) published in Gazette of India dated 28" February, 2012,
together with an explanatory memorandum notifying for the
purposes of clause (46) of Section 10 of the Income Tax Act, 1961,
the National Skill Development Corporation, a body constituted by
the Central Government in respect of the specified income,
mentioned therein, arising to the said Corporation.

S.0. 344(E) published in Gazette of India dated 28" February, 2012,
together with an explanatory memorandum notifying for the
purposes of clause (46) of Section 10 of the Income Tax Act, 1961,
the Competition Commission of India, constituted under
Competition Act, 2002 in respect of the specified income, mentioned
therein, arising to the said Commission.

The Income-tax (3™ Amendment) Rules, 2012 published in
Notification No. S.0. 626(E) in Gazette of India dated 28" March,

2012, together with an explanatory memorandum.

(Placed in Library, See No. LT 6809/15/12)
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(2) A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962:-

(1)

(i)

(iii)

(iv)

)

(vi)

S.0. 338(E) published in Gazette of India dated 27" February, 2012,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa of the purpose of assessment of imported and
export goods.

S.0. 350(E) published in Gazette of India dated 29™ February, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 36/2001-Cus., dated 3md August,
2001.

S.0. 426(E) published in Gazette of India dated 15" March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 36/2001-Cus.(N.T.) dated 3™
August, 2001.

S.0. 522(E) published in Gazette of India dated 21* March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 36/2001-Cus.(N.T.) dated 3™
August, 2001.

S.0. 564(E) published in Gazette of India dated 22™ March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

S.0. 625(E) published in Gazette of India dated 28" March, 2012,
together with an explanatory memorandum regarding revised rates

of exchange for conversion of foreign currencies into Indian
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currency or vice-versa of the purpose of assessment of imported and
export goods.

(vii)  S.0. 703(E) published in Gazette of India dated 30" March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 101/2004-Cus.(N.T.) dated 31*
August, 2004.

(viii) S.O. 704(E) published in Gazette of India dated 30" March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

(ix) G.S.R. 232(E) published in Gazette of India dated 20" March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 12/2012-Cus. dated 17" March,
2012.

(x)  G.S.R. 258(E) published in Gazette of India dated 28" March, 2012,
together with an explanatory memorandum making certain
amendments in Notification No. 12/2012-Cus., dated 17" March,
2012.

(Placed in Library, See No. LT 6810/15/12)

(3) A copy of the Statement (Hindi and English versions) of Market
Borrowings by Central Government during 2011-2012.
(Placed in Library, See No. LT 6811/15/12)

(4) A copy of the Coinage of the Sixty Rupees and Five Rupees coined to

commemorate the occasion of “60™ year of India Government Mint, Kolkata”
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Rule, 2012 (Hindi and English versions) published in Notification No. G.S.R.
257(E) in Gazette of India dated 28" March, 2012 under Section 25 of the Coinage
Act, 2011.

(Placed in Library, See No. LT 6812/15/12)

(%) A copy of the Securities and Exchange Board of India (Mutual Funds)
(Amendment) Regulations, 2012 (Hindi and English versions) published in
Notification No. F.No. LAD-NRO/GN/2011-12/38/4290 in Gazette of India dated
21" February, 2012 under Section 31 of the Securities and Exchange Board of
India Act, 1992.

(Placed in Library, See No. LT 6813/15/12)
(6) A copy of Notification G.S.R. 231(E) (Hindi and English versions)

published in Gazette of India dated 20™ March, 2012, together with an explanatory
memorandum, seeking to extend levy of anti-dumping duty imposed on imports of
Flat Base Steel Wheels, originating in, or exported from, China PR upto and
inclusive of 27™ March, 2013, pending outcome of Sunset review investigations
being conducted by the Directorate General of Anti-Dumping and Allied duties,
under sub-section (7) of section 9A of the Customs Tariff Act, 1975.

(Placed in Library, See No. LT 6814/15/12)

(7) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-

(i) G.S.R. 220(E) published in Gazette of India dated 19" March, 2012,
together with an explanatory memorandum, making certain
amendments in Notification No. 02/2011-C.E., dated 1% March,
2011.

(i1) The Pan Masala Packing Machines (Capacity Determination and Collection

of Duty) Second Amendment Rules, 2012 published in Notification
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(iii)

(iv)
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No. G.S.R. 225(E) in Gazette of India dated 19" March, 2012,
together with an explanatory memorandum.

The Chewing Tobacco and Un-manufactured Tobacco Packing
Machines (Capacity Determination and Collection of Duty) Second
Amendment Rules, 2012 published in Notification No. G.S.R.
226(E) in Gazette of India dated 19™ March, 2012, together with an
explanatory memorandum.

The CENVAT Credit (Fourth Amendment) Rules, 2012 published in
Notification No. G.S.R. 253(E) in Gazette of India dated 27" March,

2012, together with an explanatory memorandum.

(Placed in Library, See No. LT 6815/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of Section 33 of the Homoeopathy Central Council Act,

1973:-

(1)

(ii)

The Homoeopathy (Post Graduate Degree Course) M.D.
(Hom.)(Amendment) Regulations, 2012 published in Notification
No. 12-2/2006-CCH(Pt.) 31254 in Gazette of India dated 5™ March,
2012.

The Establishment New Medical College (Opening of New or
Higher Course of Study or Training and Increase of Admission
Capacity by a Medical College) Regulations, 2011 published in
Notification No. 12-6/2001-CCH(Pt.) in Gazette of India dated 14™
October, 2011 together with a corrigendum thereto published in
Notification No. F. 12-6/2001-CCH (Pt.) 25500 dated 21* February,
2012.
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(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (i1) of (1) above.

(Placed in Library, See No. LT 6816/15/12)

(3) A copy of the Pre-conception and Pre-natal Diagnostic Techniques
(Prohibition of Sex Selection) Amendment Rules, 2012 (Hindi and
English versions) published in Notification No. G.S.R. 80(E) in Gazette
of India dated 9" February, 2012 under Section 34 of the Pre-conception
and Pre-natal Diagnostic Techniques (Prohibition of Sex Selection) Act,
1994.

(Placed in Library, See No. LT 6817/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): Sir, I beg to lay on the Table a copy each of the following
Notifications (Hindi and English versions) under Section 179 of the Electricity
Act, 2003:-
(1) The Central Electricity Regulatory Commission (Indian Electricity
Grid Code) (First Amendment) Regulations, 2012 published in
Notification No. L-1/18/2010-CERC in Gazette of India dated 6™
March, 2012.
(Placed in Library, See No. LT 6818/15/12)

(2) The Central Electricity Regulatory Commission (Unscheduled
Interchange charges and related matters) (Second Amendment)
Regulations, 2012 published in Notification No. L-1(1)/2011-CERC
in Gazette of India dated 6 March, 2012, together with a
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corrigendum thereto published in Notification No. L-1/(1)/2011-
CERC-Pt. in Gazette of India dated 30" March, 2012.
(Placed in Library, See No. LT 6819/15/12)

The Central Electricity Regulatory Commission (Grant of
Connectivity, Long-term Access and Medium-term Open Access in
inter-State Transmission and related matters) (Second Amendment)
Regulations, 2012 published in Notification No. L-1/(3)/2009-CERC
in Gazette of India dated 22™ March, 2012.

(Placed in Library, See No. LT 6820/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Sir, on behalf of my colleague, Shri

Sudip Bandyopadhyay, I beg to lay on the Table:-

(1)

(2)

(1)

(ii)

Statement (Hindi and English versions) showing reasons for delay in laying the

A copy of the Annual Report (Hindi and English versions) of the Mehdi
Nawaz Jung (MNJ) Institute of Oncology-Regional Cancer Centre,
Hyderabad, for the years 2008-2009 and 2009-2010, alongwith Audited

Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Mehdi Nawaz Jung (MNJ) Institute of Oncology-
Regional Cancer Centre, Hyderabad, for the years 2008-2009 and 2009-

2010.

papers mentioned at (1) above.

(Placed in Library, See No. LT 6821/15/12)
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12.02 hrs

At this stage, Shrimati Sushila Saroj, Shri Thal Tirumaavalan , Shri P. Lingam,
Shri Kaushalendra Kumar, Dr. P. Venugopal and some other hon’ble Members
came and stood on the floor near the Table.

... (Interruptions)

MR. CHAIRMAN: Hon. Members, please go to your places. Let the House
conduct its business.

... (Interruptions)
MR. CHAIRMAN: Everyday, you are disturbing the House. Please go back to
your seats.

... (Interruptions)
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12.02Y hrs

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have to report the following message received
from the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of sub-Rule (6) of Rule 186 of
the Rules of Procedure and Conduct of Business in Rajya Sabha, 1
am directed to return herewith the Appropriation (Railways) No.3
Bill, 2012, which was passed by the Lok Sabha at its sitting held on
the 26™ April, 2012 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said

Bill.”

12.02% hrs

COMMITTEE ON ABSENCE OF MEMBERS FROM THE SITTINGS OF
THE HOUSE.
6™ Report
ST, TR (ATeion): weled, # 9 B oDl W AeRI DI Ui et afifa w1 war
e (&) T2 Sl WRBRN) I =l gl ... (aer)




11.05.2012

12.03 hrs

STATEMENT BY MINISTERS.
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(i) Status of implementation of recommendations contained in the 18™
Report of the Standing Committee on Energy on Demands for Grants

(2011-12), pertaining to the Ministry of New and Renewable Energy.”

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to lay
the statement on the status of implementation of the recommendations
contained in the 18" Report of the Standing Committee on Energy in
pursuance of the direction 73 A of the hon. Speaker Lok Sabha vide Lok Sabha
Bulletin-Part- I dated 1 September 2004.

The 18™ Report of the Standing Committee on Energy was presented to
the Lok Sabha on 17" August 2011. The Report relates to the Examination of
the Demands for Grants of the Ministry of New and Renewable Energy for
2011-12.

Action Taken Statement on the recommendations/observations
contained in the 18" Report of the Committee had been sent to the Standing
Committee on Energy on 17" November 2011.

There are 8 recommendations made by the Committee in the said
Report where action is called for on the part of the Government. These
recommendations pertain mainly to issues like augmenting budgetary
resources, implementation related issues of various renewable energy
programmes, especially small hydro power, wind power, biomass power and
remote village electrification.

The present status of implementation of various recommendations made
by the Committee is indicated in the Annexure to my statement, which is laid on

the Table of House. I would not like to take the valuable time of the House to

" Laid on the Table and also placed in Library See No. LT 6822/15/12
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read out the contents of this Annexure. I would request that these may please be

considered as read.

12.03 Y hrs.

(ii) Status of implementation of the recommendations contained in the 172"
Report of the Standing Committee on Transport, Tourism and Culture on the
“Development of Tourism in North-Eastern Region”, pertaining to the
Ministry of Tourism.”

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): Sir, I beg to lay the statement regarding action taken by the
Government on the Recommendations of the Department related Parliamentary
Standing Committee on Transport, Tourism and Culture contained in its 172™
Report on the "Development of Tourism in North-Eastern States".

The Action Taken Report in respect of the recommendations contained in
the Report of the Committee had been sent to the Rajya Sabha Secretariat on 18"
January, 2012 and 03" February, 2012 in English and Hindi respectively.

The present status of implementation of various recommendations made by
the Committee is enclosed along with annexures as per this Statement, which is
hereby laid on the Table of the Rajya Sabha / Lok Sabha. I would not like to take
the valuable time of the House in reading out all the contents given in the attached

enclosure. I would request that this may be considered as read in the House.

* Laid on the Table and also placed in Library, See No. LT 6823/15/12
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12.04 hrs

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): With your

permission, Sir, I rise to announce that Government Business for the remaining

part of the current session will consist of:-

1.

Consideration of any item of Government Business carried over from
today's Order paper.
Consideration and passing of the following Bills, as passed by Rajya
Sabha:-

(a) The Chemical Weapons Convention (Amendment) Bill, 2012;

(b) The Administrator’s General (Amendment) Bill, 2012;

(c) The Motor Vehicles (Amendment) Bill, 2012; and

(d) The Protection of Children from Sexual Offences Bill, 2012.
Consideration and passing of the following Bills: -

(a) The Constitution (Scheduled Tribes) Order (Second Amendment)

Bill, 2011;and

(b) The National Housing Banks (Amendment) Bill, 2012.
Further Consideration and passing of the Constitution (One Hundred and
Fourteenth Amendment) Bill, 2011.
Consideration and passing of the Marriage Laws (Amendment) Bill,

2010, after it is passed by Rajya Sabha.

... (Interruptions)

MR. CHAIRMAN: Submissions by the hon. Members, which have been admitted,
will be laid on the Table of the House.E


rjs
Please insert the submissions here.
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*SHRI PULIN BIHARI BASKE (JHARGRAM): I propose the following
submissions to be included as the matters for discussion in the august House in

next week agenda.

1. To discuss the issue SC & ST Prevention of Atrocities Act, 1989.

2. To discuss the displacement tribal from their own land and forest

land without providing any rehabilitation or compensation to them.

*3ft s e (AFR): oFTdl 9@iE & eriare § FefalRed fava @ e & &1 &<
B

1. A UQ¥ & R TR O & @ SR a5 o 7 | Siife
IYfd I & | ol 9 @1 iR s g 7 9 SrEfie ydud @
ST aRe & | YISl FeE UR W B dlell MM Dl ARl AT Tordt
TE PR U7 W | IR H ged q9[d B BRUT YRIET FIRAT IR TS ©
SRR TaRRI3il B Ul & HROT e H feNfrataer 78 8 1 @ |

3T R AER B WUAGTYARYA-2 IS H AT BHRA B ATTLIDBA © |

*Laid on the Table



11.05.2012 33

*sieclt o St (Rragy): srTal 9we & dRaE & aRA WY HfaRad gorsl &1 wfia
B B IIANRT TS B DB PHAT DY o

1. WA aF & gdl TRy e § s faenew wnfia ey Sm @
B |

2. W AT 89 & TS NS B oS H ISIHd db D wRal wIifua
Py S 1 B |

*SHRI ADHIR CHOWDHURY (BAHARAMPUR): The following matters be

included in the next week’s List of Business:-

l. In order to provide incentive to the poor farmers minimum
support price of paddy, wheat and other farm produces need
to be increased.

2. Branding of all food items necessary as indulgent food habits

are causing deleterious effect on health.

*Laid on the Table
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st oA W Auar (dffeR): § ol wwrE B bRl | FrEfaRea fawdl @
[T B BT IR BT § -

1. AR qreq | & dgd SfaRed wed fee™ vd gd @1 ghedl & g)d
U Bl W qd YIfSd Uel BT UgdM Ud hdel & d1q 39 AR DI el Bl
IR FEESE w B AT BT Ald G9 B S FWE B HrRigE! J
eyt febar Sy |

2. <9 W qau forTguTd 940 WEeN/1000 YN B | s T H I 3HSl 900
AfEeAT/1000 TN A W HH B AT 8 | ARG H BRAON H wqH HH fermgura
861 HfEel/1000 J&N B AT & | gAfey Aferall &l wedl d&ar Uep f&a &
w8 fe®! 7@ PR HAT YT 8T & | 3(d: A1 YUl &1 & (A9 ol
Jlch FHT D1 I AQTE B SR § |fehford fbar oy |

* Laid on the Table
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*$t ARRE Agel AN (TSRRIA-RRR): o faed © P we-fee & sfdd
fFefaRed a1 fawdl &1 Ml wwiE B SRR § owifde By S &g argafd yer @t

U

1. HERTG, S & ATeaRy] aiged Ud 31fd [Uss & TSfRiel-fRmR d9qary &
@ STl JEATerd TSRRTe Bl TSu-TSfRIel Yol ead ¥ Sred &g By v
AL B ATAR AT T 9 NAd s Bl 0 Sy aR¥ T {6y o |
afer fawa |

2. HERTSG, IS & I5QR, YR, WUSKRI sdlfa &3l &1 4 &1 i fby o
T IeT U faed e & oiaia et el # IRIRgs Rgers aRaremr av
1981 H URY &1 T oA, «ifhd 50 GRATST & g srrdfed a=_f &1 gur
BT H Y A D IRUTHERT Tadede 4 J9Idd &30 61 3fF d& g
e &g url Sud™ | B | e fawy |

*Laid on the Table
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*sft FIvTes FAR (ATEET): AT T8 S Sl 7 7754 1 vy Sirs 9w -
1. MR R & 9 99 R 8 O R IAA IS IS W& B MaeIdHAl b I W

TaH GATRU B g@ Bl qfed R fAaRRSe e R | a1 sRR AR

SIATN TR e TS |

2. WHN fdemedl # Rieres @ e & ufd Iarii=ar yaq R & AR 'R ) R |
TR fIoR 999 &) &1 MaeTdhar |

3t TR@ wE SIAaTe (<afan): 3Tl wiTg B! il & ke A FefeRad gors
DI ATMHS DA o AT Y& HRA DI HUT B -
1. TAULST. &1 MYfd 99T W T8 <, PH o bl T YLS Bl S BT ud
HTATATSIRI H dTell I/ YOIl @1 5 5y S &1 & |
2. WX b |UT & <aRAT TR H T dTel fAem Q1 <aiRar & 6 Saikar wsd )
AT SATRITST BT BRI JEFAHT BRI BT YR DA BT By |

* Laid on the Table
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*sft faorr seIgr R (FIRER, 8.0.): & e wecql fawal &1 orTel wwire &) orf g
H afeferd o= aredr g |

1.

3 @1 A 999 31fde gdHfa & aul W enfa € Sefd < & ude Isg H Afeal
BT g8 8, ORI TR YT IS BT oS &3 DI Uh &I Wl R &g [HAH
ayf W 3 B | el 39 &7 # uiw 9w Akt gEit € e ed-as) <1 afeat
g oIl g Al # aRATT | & AP U Ba1 & | AT A A6 A g, Al VA
@ W Ble-g¢ I R o BT F9F fHa S a1 a7 & feam & (GErs 3g
U IgATT S\l @ |

IR Yo B Dy ORI H IMAGE & DR B! Dl AR AT § JHAM 83T &,
R s el & PaM &9l 4 99 9o 8, WHR Yo & a4l fral &l siiegiee &
BRI §Y JHAN DI b B ATH A1 FERET IR &7 & Hed o o
e g Wt B & oy JIAR & 9D |

*3ft T.A. A UK (STerTia): M 9| Sl dRae H euan Efaled Awal
fare  fofg SireT oI;-

1.

HERIS, & IR AN, fediod Sl fIem 4 R &R e &1 ReR 4 Fdrem &
T &9 9t & TN I HERNIK IRGR B IR AR, AT {Ihrd Hemsd RATIT
HA B fory g qwr #§ TR B IW g ARBR Bl Widbld & fy 2006 4 wfda

TSI B3N © | I Al WIhid GhR SR ABRIEG, W & ST Bl HERTG, & (AP

S R GRT A S D ATaTeIhT |

ST fTegT, He Neld SiR ufedd Yofd QM1 WM 3 SfdT & iR A8l | Il oAl &l
T OMT W&al & | fps fUBel &g ATell W el MR AT, SRORTaY
AR, 3R UTART H P& ¢Al BT 3ed Tal QAT S @1 § | By A1l A offdd 39
HAM 1 ARBR THIRAT A bR Aehlel O oAl DI e o1 DI Aah I |

* Laid on the Table
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... (Interruptions)

MR. CHAIRMAN: Please take your seats.
... (Interruptions)

MR. CHAIRMAN: The Leader of the House has already mentioned it.
... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.

12.06 hrs.
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock

(Shri Satpal Maharaj in the Chair)

SUBMISSIONS BY MEMBERS ..... Contd.

(i) Re: Cartoon showing disregard to Dr. B. R. Ambedkar and
Pandit Jawahar Lal Nehru in school text book published by
NCERT.
MR. CHAIRMAN: Shri Kapil Sibal.
... (Interruptions)
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): Sir, I want to make a statement. ... ([nterruptions) 1 want to
respond. ... (Interruptions)

14.01 hrs.

At this stage, Dr. Baliram, Shri Ashok Argal, Shri Thol Thirumaavalan, Shri P.
Lingam and some other hon’ble Members came and stood on the floor near the
Table.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record except the hon. Minister’s
statement.

(Interruptions)”
SHRI KAPIL SIBAL: Mr. Chairman, Sir, through you, I want to inform the
distinguished Members of this House that as far back as the 26" of April, we wrote

to the Director, National Council of Educational Research and Training in respect

* Not Recorded
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the controversy over the cartoons in the NCERT Textbooks of Political Science
(Class XI). I quote the letter:

“I am directed to refer to your communication No. F.PS (D)/6-
32/2012-13 dated 4™ of April, 2012 on the above mentioned subject

and to say that the matter has been examined in this Ministry and it

has been considered advisable to withdraw the cartoon from the
NCERT Textbooks of Political Science, Indian Constitution at Work
(Class XI). Action taken in the matter may please be intimated to

this Ministry at the earliest.”

Now, Sir, I have been further informed that the distribution of both these

textbooks has been stopped. ... (Interruptions) We have directed the NCERT to
stop the distribution of these textbooks. ... (Interruptions) We have set up a
Committee to review not just the cartoons but the content of these textbooks as
well. ... (Interruptions) 1 am sure that the distinguished Members of this House
understand that there is nothing more that we can do in this context. And for the
next year we will remove all these cartoons. But even this year, till we review the

situation, the present textbooks will not be distributed. ... (Interruptions)
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14.03 hrs

INSTITUTES OF TECHNOLOGY (AMENDMENT) BILL, 2012
Amendments made by Rajya Sabha

MR. CHAIRMAN: Now, we shall take up Item  No. 13. Shri Kapil Sibal.

... (Interruptions)
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): Sir, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill*
further to amend the Institutes of Technology Act, 1961, be taken
into consideration:—

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-second”, the
word “Sixty-third” be substituted.

CLAUSE 1

2. That at page 1, line 3, for the figure “2011”, the figure
“2012” be substituted.”

MR. CHAIRMAN: The question is:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the Institutes of Technology Act, 1961, be taken
into consideration:—

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-second”, the
word “Sixty-third” be substituted.

* The Bill was passed by Lok Sabha on the 24™ March, 2011 and transmitted to Rajya Sabha
for its concurrence. Rajya Sabha passed the Bill with amendments at its sitting held on the
30™ April, 2012 and returned it to Lok Sabha on the 1* May, 2012.



11.05.2012 42

CLAUSE 1

2. That at page 1, line 3, for the figure “2011”, the figure

“2012” be substituted.”
The motion was adopted.

... (Interruptions)
MR. CHAIRMAN: We shall now take up the amendments made by Rajya Sabha.
The question is:
ENACTING FORMULA
1. That at page 1, line 1, for the word “Sixty-second”, the
word “Sixty-third” be substituted.
The motion was adopted.
... (Interruptions)
MR. CHAIRMAN: The question is:
CLAUSE 1

2. That at page 1, line 3, for the figure “2011”, the figure
“2012” be substituted.”

The motion was adopted.
... (Interruptions)
MR. CHAIRMAN: The Minister may now move that the amendments made by
Rajya Sabha in the Institutes of Technology (Amendment) Bill, 2012, be agreed
to.
SHRI KAPIL SIBAL: I beg to move:
“That the amendments made by Rajya Sabha be agreed to.”

MR. CHAIRMAN: The question is:
“That the amendments made by Rajya Sabha be agreed to.”

The motion was adopted.
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14.05 hrs

NATIONAL INSTITUTES OF TECHNOLOGY (AMENDMENT)
BILL,2012
Amendments made by Rajya Sabha
MR. CHAIRMAN: The House shall now take up Item No. 14 — Shri Kapil Sibal.
... (Interruptions)

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): Sir, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill®
to amend the National Institutes of Technology Act, 2007, be taken
into consideration :--

ENACTING FORMULA
1. That at page 1, line 1, for the word “Sixty-second”, the world “Sixty-
third” be substituted.”
CLAUSE 1

2 That at page 1, line 4, for the figure “2011”, the figure “2012”
be substituted. ”

MR. CHAIRMAN: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
amend the National Institutes of Technology Act, 2007, be taken
into consideration:--

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-second”, the world “Sixty-
third” be substituted.”

*The Bill was passed by Lok Sabha on the 19" August, 2011 and transmitted to Rajya
Sabha for its concurrence. Rajya Sabha passed the Bill with amendments at its sitting
held on the 30™ April, 2012 and returned it to Lok Sabha on the 1** May, 2012.
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CLAUSE 1

2. That at page 1, line 4, for the figure “2011”, the figure “2012”
be substituted. ”

The motion was adopted.
... (Interruptions)
MR. CHAIRMAN: We shall now take up the amendments made by Rajya Sabha.

The question is:

ENACTING FORMULA
1. That at page 1, line 1, for the word “Sixty-second”, the world “Sixty-

third” be substituted.”
The motion was adopted.

... (Interruptions)

MR. CHAIRMAN: The question is:
CLAUSE 1

2. That at page 1, line 4, for the figure “2011”, the figure “2012”
be substituted. ”

The motion was adopted.
... (Interruptions)
MR. CHAIRMAN: The Minister may now move that the amendments made by
Rajya Sabha in the National Institute of Technology (Amendment) Bill, 2012, be

agreed to. .
SHRI KAPIL SIBAL: I beg to move:

“That the amendments made by Rajya Sabha be agreed to.”
MR. CHAIRMAN: The question is:

“That the amendments made by Rajya Sabha be agreed to.”

The motion was adopted.
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14.07 hrs

NORTH-EASTERN AREAS (REORGANISATION) AND

OTHER RELATED LAWS (AMENDMENT) BILL, 2012
MR. CHAIRMAN: Now, the House shall take up Item No. 15
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Sir, I have moved the Bill to amend the
North-Eastern Areas (Reorganisation) Act, 1971 and Other Related Laws.

Sir, the object of this Bill is to set up separate High Courts for the States of
Manipur, Meghalaya and Tripura... (Interruptions) The North-Eastern Areas
(Reorganisation) and Other Related Laws (Amendment) Bill, 2012 is an important
step that the Government has taken to address the hopes and aspirations of the
people of Manipur, Meghalaya and Tripura and provide them easy access, speedy

and cost effective justice.... (Interruptions)

MR. CHAIRMAN: The question is:

“That the Bill to amend the North-Eastern Areas (Reorganization)
Act, 1971 and Other Related Laws, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration

of the Bill.

The question is:
“That clauses 2 to 13 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 13 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

... (Interruptions)



11.05.2012 46

SHRI MULLAPPALLY RAMACHANDRAN: Sir, I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again on Sunday, the 13"
May, 2012 at 11 a.m.

14.09 hrs

The Lok Sabha then adjourned till Eleven of the Clock
ogmday, May 13, 2012/Vaisakha 23, 1934 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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